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(Amendment) Rules, 1966, published 
in Notification No. G S.R 523 in 
Gazl'lt(· of India dated the 9th April. 
1966, under sub-section (3) of ~ection 
38 Of the Indian E1ectricty Act. 1910. 
[Placed in LibTnry. See No. LT-6225/ 
66]. 

12.04 b ... 

RELEASE OF MEMBERS 

(Sar1'lls1,ri Ve1'lkuiaJ! and Narayanfl-
swamy) 

Mr. Speaker: I have to inform the 
House that I have rec-eived the follow-
ing letter. dated the 29th April. 1966. 
from the Superintendent, Central 
Jail, Hyderabad: 

11 hav£" thf' honour to inform 
you that Sarv8shri Kol1a Ven-
kaiah and Madala Narayana 
Swamy. Members, Lok Sabha 
were released from detention on 
the 28th April, 1966." 

Sbri Nath Pal (Rajapurl: When 
was the intimation received? 

Mr. S.peaker: It was received day 
before yesterday. 

Sllri Hart VlshDu Kantatll (Hosh-
angabad): Why so late? 

Mr. Speaker: I shall look into it. 

Shrl Harl VI ..... u Itamalh: This i. 
not the first ca .. . 

Sllri Nath Pal: They were relea.ed 
on the 28th April. 

Mr. Speaker: I shall look Into it. 

1%.15 hn. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

ErGH" - t:ICHTH REPORT 

Shrl KrI..hnamoorthy Rao (Shi-
moga l: I present the Eighty-eighth 
Rf"port of the C{)mmittet" on Private 
Members' Bills and ResolutiON. 

lZ,9S-I/. hrs. 

PUBLIC ACCOUNTS . COMMITTEE 
F,..,..,. -S>:COND REPORT 

Shrl Mor,"ka (Jhujhunul: I pr,,-
sent th(' Fifty-second Report of the 
Public Accounts Committee on Ac-
tion taken by Government on the 
Re<..'ommrndations of the Committee 
contained in their 27th, 28th, 29th. 
31 st, 33rd. 34th. 35th. 36th, 38th. 39th 
and 40th R('ports relating to Civil. 
Detenet> and Financ(' Accounts and 
RE"venue Receipts as well as a Review 
of Action taken by Government on 
Recommendation. made by the Com-
mittee from time to time. 

12.05-1/2 hi'll. 

RE. EXPLOSION IN BHUSAVAL 
GOODS YARD 

Th~ MInister of state ID the MiDls-
try of Ra.llwa:,.. (DI'. Ram Subhar 
SI .... h): I lay on the Table a state-
ment regarding explosion in Bhusa-
"al Down Goods Yard of Oentral 
Railway on 2nd May. 1966. [Plnced 
in LibraTl/. Se. No. LT-6218/86J. 

12.0S-~ bra. 

SUSPENSION OF RULE 219 

APPLICATION OF GULLOTINt FOR DIs-
POSAL OF Bn.L 

The Mlulster of ParilameD&arr 
Ma1I'!I aaa Communications (SbrI 
Satya Narayan Sinha): r bell: to move: 

"That rule 219( 2) of th(' Rule" 
of Procedure and Conduct of 
Business in Lok Sabha, in its 
application to the Finance Bill, 
] 966, in so far as it reJate!'; to thf' 
hour at which 'PVf'ry Question 
nece~C'''''''' to di!o.1>ost, of th(· Bill 
has to IJt> put, be Ruspendl!d." 

Mr. S ..... ker: Accordmll: to th('1! 
rule. the guillotine has to be applied I 

at ft\~e o'clock. I am extending it . 
by one hour. 




